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Datte  {  Order of the Tribunal
| ;1°8°°2 }1 . Heard learned counsel for the
. ; ( ! parties. -
1 | 1 Application is admitted. Call
! ¢ for records., Returnable by f_our
'H ’ 9'539'6 SL\J 1. "weeks. List on 6.9.02 for orders.
T ASH-0 -
‘ib ¢ C/ai.; . g_,wi A . } Manber Vice"chaim. -
i : E m |
| MNokteels 'PTJ_P;M bwol ? 609402 % Service is yet to[completw{,
Qovl ,’bo o Seckion v | | Lst on 10.9.02 for orders.
fo e mlﬂ;ﬂ ot e Suwc '1'
r 1 :
d» e WP""AO&(W : Vice=Chairman
iw ATt ..
® : 10-9-02 r Frayer has been made by Mr.%%’(g{

Choudhury, learned Addl.CeG.3.C.
{ for filing of written statement,
X Prayer 1s allowed. List on 4410602

TOr Orders. : M
' Vice~Chaiman
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No - Lontan gtedemsanf ‘~’°'2°93v; - No uritten statement so far filed,
e heem QV\' . M£.AK,Chaudhuri, learnad Addl.C.G,S, C
wants further time for filing of uritten
//}ﬁ statement, nr.s.l:hakraborty, ‘learned
g€ IR counsel for ths applicant requested that

the matter may be placed for hearing and
the raspondents may file uritten state-
N 1114 1n the meantime,
= 77 4 List the case for hearing on 22,11,

- 777 2002, |

| C Ll
bb | “ . o
22¢11.02 . Mr.A.KeChoudhury, learned Addl., s
C.Ge S.C. prays for two weeks timg on tfe
ground that written statement is ready
" and has been sent for signature, Mr.S.
Chakraborty learned counsel for the
‘applicant has no objection. Prayer is
allowed, List on 11.12.02 for hearing,

leqg
Member
im -
11.12.02 ' ) Sri A.K. Choudhury, learned Addl.
« C.u.s Ce for the respondents submits that
he has rece -
‘A)Ml‘f;e_,/m QL%}_Q WM" ?S)UC/L | ceived instructions to file

reply and wants three weeks time to file
O wn L.RJLM ?:) Cﬁ; izn-_«,pawz"b’d' ‘

. the same., Reluctantly, the respondents
Ne - L f s
are allowed three weeks time to file reply
as a last chance. biat the matter for

’%J—__. hearing on 10. 1.2003.
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2 F : 0.1.2003 Heard counsel for the parties.
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A C? 7 4/},: ~ f in-separate sheets.
ot e é/——r/\n The application is allowed in terms
Kt . .
/M " ‘ ' to costs.
) 3 C of the order. No order as
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 0.A. /X338 No.24l. . . . of 2002

I)ATE OF DECISION ° 10016!20030 o0 o9 @

o~ s

| Sri.BeJOGO-RA® « « « « o o + o+ s o o =« o -APPLICANT(S).

. ADVOCATE FOR THE
APPLICANT(S) .

o ° e o o

Mr.S.Chakraborty

-~ VERSUS -

s o cUaOeTe&k-Othersee o o o o o o o o o o o o o o .RESPONDENT (S) .

(i o . .
Mr.A.K.Chaudhuri, Addl.C.G.8.C- . . . . . . ADVOCATE FOR THE
RESPONDENT(S) »

i}
|

THE HON'BLE MR-K. K. SHARMA, ADMINISTRATIVE MEMBER. -~
I .
THE HON'BLE

1. Whether Reporters of local papers may be allowed to see
the judgment ?

\
2 Tq'be referred to the Reporter or not ?
1 . ’ /

M .
3. quther their Lordships wish to see the fair copy of the
judgment ?

4. Whether the judgment is to be circulated to the other
Benches 7? ‘ .

Judgment delivered by Ho'ble  administrative Member.




CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.
Origingl Application No.241 of 2002.

Date of Order : This the 10th Day of January, 2003.

THE HCN'BLE MR.K. K. SHARMA, ADMINISTRATIVE MEMBER.

Sri B. Jogo Rao

S/o:- B.JOggaya

¢/o:~ G.E.Missamari

Dist:- 3onitpur, Assam. « « + « . Applicant.

By Advocate Mr.S.Chakraborty
- Versuys =

l. Garrison Engineer
MES Missamari
P.0O:~ Missamari
Dist:~ Sonitpur, Assam.

2. Chief Works Engineer (CWE)
Solmara, P.0O:- Solmara
Dist:- Sonitpur, (Assam).

3. Chief Engineer
Head Quarter Eastern Command
Fort Willia.mb Kolkata=21.

4. Accounts QOfficer
Area Accounts Office
8hillong.

5. Union of India
Represented by the Seycretary to the
Ministry of Defence
New Delhi. « « « s Respondents.

By Mr.a.K.Chaudhri, Addl.C.G.S.C.

CRD

Ho

R

KoKOSHARr"‘Ag MEMBER (ADMN-) :

Heard ﬁr.S.Chakraborty. learned counsel for the
applicant and alsb Mr.A.K.ChaudHuri, learned addl.Cc.G.S.C.
for the respondents. | |
1. The application pertains to payment of Special
puty Allowance (SDA}. The applicant was transferred to GE
Missamarfzggb Panagarhe. The‘appliCant is a low paid Govt.

employee working as Gardener: under the Garrison Engineer,

Missamari, Assam. The SDA is granted to the Central Govt.

Bmployee in the N.E.Region having All India Transfer Liability

Wweee.fo 14.12583. The applicant claims for SDA since it became

due which has not been allowed.

2. The respcndents filed written statement. The respon-

Contd¢/;A
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dents have not disputed that the facty that the applicant
is entitled to the amount. However, it is stated that the
Audit has raised certain objections on the gfound that it

is time barred case for which special samction is required

from the competent authority.

Since the claim of the applicant is not disputed
by the respcndents, the.respondentstare directed to settle
the claim of the applicant within a period of four months
from the receipt of the order. It is alsc directed that the
SpaA for the next month should be pald to the applicant along
with the salaiy if not paid. |

The application is treated as allowed. There shall

however, he no crder as tc costsg.

\ el
( K.K.SHARMA)
ADMINISTRATIVE MEMBER
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI

6.8, Noe 2LP ‘ /2002

Sri B.,Jagga Rao
-\/G e

Union of India & Ors,

4,

Se

6.

INDEX

PARTICULARS PAGE

Application 1-8

‘Verification 9

Order of Trensfer/posting jg - 11
dtde14.1.76 (Annexure=A)

certificate issued by GE IR
Missmari (Annexure-B

Representation dtde6.7.01 ' (
to the CWE Solmara, Tezpur 3= H
(Annexure=C)

Letter dtde 5.11.01 of the -
GE Missemari to the Adwocate '
of the applicant {Annexure-B)



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI

G.A. No, _é?tfl /2002

PARTICULARS OF THE APPLICANT :=

sri B.Jogga Rao
Son of B.Jaggaya
C/o GeEeMissamari
PsDs Missamari,

District-Sonitpur,Assanm.

PARTICULARS OF THE RESPONDENTS :=-

Te Garrison Engineer,
MES Missemari, P.0, Mmissamari

Dist.=-Sonitpur, Assame.

2, Chief Works Engineer (CUE)
Solmara,P.0. Solmara,

District=Sonitpur ,(Assam)

KN Chief Engineer,
Head Quarter Eastern Command

Fort Williem, Kolkata=21.

4, Accounts Officer
"Area Accounts Office

Shi 113!‘!90

Contd. v 2
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Union of India.
Repraesenied by the Secretary to the

Ministry of Defence, New Delhi.

PARTICULARS FOR WHICH THIS APPLICATION IS MADE :-

Non payment of Special Duty Allowance (SDA) to
the epplicant who has been transfaered to G.E.

Missamari, Assam, from ESD Panagarh, West Bengal.

JURISDICTION OF THE TRIBUNAL $e

This application is within the Jurisdiction of

this Hon'5le Tribunale

LIMITATION $=-

This application is within the_period of Limite=

-tion as prescribed under the provision of the

Adninistrative Tribunal Act.l

FACTS OF THE CASE g=

" That the applicant is a Civilian in

" Military Engineering gervice (MES) under the

| Ministry of Defence, Govt. of India. He is a

(ii)

Citizen of India and at present posted as gardener

under the Garrison Engineer Missamari, Assam,

That the spplicant originally hails from

Andhra Pradesh . He was initially eppointed and

con td...S
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pos tadl as gardener at ESO P anagarh, West Bengal
in the ysar 1973. Thereafter he was transferred
to GE Missamari in the year 1976 vide order of

Transfer/Pos ting dtd. 14.1.76. Since then he is

E—1

rendering £ his duties at QP'E Missamari honestly

‘and deligently to the satisfaction of all concernede

A copy of the order of Transfer/
Posting dtde 14.1,76 is annexed

hereto as Annexdre-A,

(iii) That on 14,12,83, the Govt, of India,Ministry

(iv)

of Finance, Department of Expenditﬁre‘issued an
order whereby Special Duty Allouances was grented
to all gentral Govt. Employees working in the North
gastern gegion having all India Transfer liability.
Subsequently the Govt; took a stand that the
employees posted in North gastern Regicn on being °
transferred from a place from outside the North
Eastern Region uould’be entitled to the said
allowances. The Hon'ble Supreme Court of India also
held that the employees posted in North Eastern

Zone on transfer from outside North £ast would

be entitlaed to the Special Duty Allowances.

That the applicant states he is ehtitled to
the Sbecial Duty Allouwances as he was recruited
and transferred to North Bastern Region from outsida
the NeEsRegion .As stated above he was transferred
from £ESD Panagarh, West Bengal to GE Missamari
‘ - Contd,..4
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Assam. Though he is entitled to get SDA, but the

$ame has not been paid to him,

(v) ‘That the spplicant is an illeterate parson
working as gardener and as such he was not aware
of his due entitlements, On coming to knou about
his right to get BDA, he epproached the GE Missamari
on several occasion, He also preferred several
representation before the Garrison Enginesr
Missamari for payment of SDA, But nothing was done
to provide the gpplicant with the Special Duty
Allowances though it was admitted by the Garrison
Engineer that the epplicant is entitled for the
SDA as'ber'rulas. The garrison Engineer Missamnari
issued a Certificate to the applicant certifying that
he is entitled for SDA,

A copy of the certificate issued to the
applicant by the GE Missemari is annexed

as Annexure=Be

(vi) That the gpplicant states that inaction on the
| part of GE Missamari Compelled him to approach
the CWE, Solmara, Assam, A representation was sub-
-nitted before him on 6.7.2001 ‘harrating the facts
of his gppointment and posting to N.E.Region from
outside ths NeE.,Region entitiling him for the
Specia} Duty Allowences as per rules in force. The

CJE, Solmara w Nac requested to take necessary steps

Contde.e5
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(viii)

(ix)
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for relesase of his special Duty Allowance,includ-
-ing arrear., But it also failed to evoke any

response from the respondents, _

A copy of the representetion dtd.6.7.01

is annexed hereto as Annexure=C,

That finding no other alternative the applicant

served a pleader's notice to the GE Missemari

on 28.9.01, By the said notice thé GE Missamari

was asked to pay the Special Duty Allowance to

the spplicant , along with arrear, In the svent
of his failure to take necessary steps, the appli=-
-cant would spprocach the sppropriate court oF-lau

for redressal of his grievancs.

That the GE Missamari on receipt of the notice
informed the concerned xk advocate vide letter
dated 511,01 that the case of the applicant had
been taken up to Aresa Accounts Officer, Shillong

for payment of Special Duty Allowance.

A copy of the letter dtd, 5.11.01 issued
by the GE Missamari is annexed as

Annexure=De

-
That the agpplicant, from theAdtd. 5.11.01 of the
GE Missemari, was under an impression that he -

would get his Special Duty Allowances, along with

arrear, very soone Considerable time have elspsed

Contd, «6
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but he is yset to receive the Special Duty Allouaﬁces

not to speek of the arrear. The respondents are
denying the gpplicant his due entitlement without

any just cause or reason,

That the applicant has no other alternative,but
to prefer this spplication, This is a fit case for

this Hon'ble Tribunal to exercise its jurisdiction

to pass appropriate direction to the respondents to

wpay the SDA to the applicant along with the arrears.

GROUNDS WITH LEGAL PROVISICNS

Being aggrieved by the action of the respondents

the applicant prefers this application on the following

()

(8)

grounds e

That the gpplicant is entitled to have Special
Duty Rllowances as he has been reéruited and
ﬁransferrad ffom outside the North Eastern Region,
This is an admitted position and as such there |

cennot be any reason to dgny SDA to ths epplicant.

That the Hon'ble Supreme Court of India has

held that persons recruited and trensferred from
outside the N.Z.Region to the NeE.Region are
entitled to SDA. In vieuw of this legal position
thers is no justificetion to dspriwe the epplicent

from his due entitlement,
That the action of the respondents denying SDA

CDntdoo o7
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D
to the applicent suffers from non application of
mindes The applicent has been arbitrarily deprived

of his due entitlement.

That entitlement of SDA is guided by the office
memorandum which states that any person posted

to ths North Eastern Region from outside this
Region is entitled to special Duty Allowances.

In viéu of this position the applicent is entitled
to have tha£‘Spe§ial Duty Allowances. The action
of the respondents denying SDA to the applicent is

not at 2ll tenable in law.

That in any view of the matter the applicant is

entitled to have Special Duty Allowances .

DETAILS OF REMEDY EXHAUSTED ¢

The spplicent state that representations and

pleader’s notice were served upon the respondenté, but

till date nothing has been done to pay the Special Duty

Allouences to the spplicent,

7.

MATTER NOT PEND ING BEFORE ANY COURT/TRIBUNAL 3w

The épplicant declare that no egpplication has

been filed before any other court or Tribunal for edjudie

~cation of this c¢ase.

Contde.«.8
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RELIEF SOUGHT 3=

The applicant;'therafora, praysAthat this

Hon'ble Tribunal may be pleased to -

1.

2'0

3

9o

10

11.

Declare that the applicent is entitled to
SDA,

Direct the respondents to pay Special Duty
Allouances to the applicent along with the

arrears.

Any further or other order/orders as this Hon'ble

Tribunal may deem fit and propere

INTERIM RELIEF PRAYED FOR $m

The epplicant prays that this Hon'bk
Tribunal may be pleased to dirsct the
respondents to pay the current Specizal

Duty Allouwances during pendency of this

application,
PARTICULARS OF I P 0 3=
I1.P+Cs Number s TG S57652L
Date of issue s 25 7 0R
To whom payable s &@gﬁgvhaq- C AT, CGruuwdakak
 Payable af at : G- PO

DOCUMENTS s~

Detailed particulars of the documents are

indicated in the Index,

Verificationeee®
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VERIFICATION

I, Sri B.,Jogga Rao, son of B.,Jaggaya, aged about
48 years, working at Garrison Engineer Missamari, P,O.-
Missamari , District-Sonitpur, Assam, do hereby verify
that the statements made in paragraphs 4 (i, Iv, vii, ix, x)
are true to my knowledge and belief and that made in

pasagraphs 4 (11, iii, v, Vi, vii) are true to my
{nformations derived from records. Rest are my humble

submi ssions before this Hdn'ble 'rribufxal.

I sign this # verification on this the _4 _th

: 2002 : ,
day of Juply, /at Guwahati,

@ segekee
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Annexure-A,
No. 499/r1C(1). ENGINEER TIPES DE
PANAGAR :TO AR
To BURDWAN
MES NIA. [y Jan 197¢ .
Sri BRGoga Rao,Gardener
Through
POSTINGS /7. .28 TRANSFERS
1. You are hereby transferred on permanert

duty to MISSAMAR] interest of State ,

Authority :Chief Engineer Eastern Geumedsd Commamnd.
Calcutta letter No.C-131500/3/ 23 /
Engrg/RIc42) at¢3, Jasn 76

24 You will be relieved of your duties in
this office on3l Jan 76(khnd will report for duty to
your new duty station after availing usual opining

time to take .

3. Advance of TA/ Pay may be had on application.
4. You will submit the following before
leaving the sg&ation:-

a.Security/Installation pass.

b.Clearance certificate from

i) Canteen (ii) co- Operative stomss
1ii) pibrarian (iv) I/c Sub divn regarding
handing/ taking over of quarter with furniture

and fittings (if ipvoccupation of Govt.Qv ).

contd. .

oy
ooy
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C) Departure report.,

Se. It may please be noted that your pay for the
month of Feb 76 will be claimed by your new office only

after you have reported arrived for duty there .

Sd/-Il legible »

Copy to : CE EC Calcutta officer

l.Sri s. Jo%a,Rao An& been paid

upto Jan 76 details of pay and

GE MISSAMARI.

allowances of the individual are
given before
a. Pag  199/-
b. Da 89/~ aAddl. Da 66,
C. CEA
d.

DEDUCTICNS:
GP Fund A¢ ¢ No.
PLI AlC NO.
Recovery of rend etc.

T

Income *aX.

Group
Security sociei
2.He has availed ¢, for day for the year 1996.
He has availed no restriated holiday during this
year.
3.His date of birth is.

4.He has been paid address as under pay TA.
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CERTIFICATE

It is certified that as per records

MES-265298 shri B. Joga Rao, Gardener is initially

 appointed outside the NER and posted to this office

from ESD Panagarh on permanent posting. Hence X he

is entitled for the SDA as per rules.

Place of _ Posting to Remarks

initial apptt. NER from

ESD Panagar ESD Panagar, Arrears will

Caicutta. Calcutta- be claim.
sd/-

BSO.

Messamari. Countersigned

Garrison Engineer.



Annexure- C,
i

To

The CW.E.Solmara,

P."Oc SOlmara,TeZpUI‘,
Dist.Sonitpur,Assam.

Sub s Far releagse of my due BDA which has not been
paid since 1976.

Reéspected Sir,

With due respect and huwble submission I beg

to lay the following few lines for your kind perusal

and necessary action.

That Sir, in the year 1973, I was appointed as

Gardener and posted at ESD. Panagarh in the state of

West Bengal, Thereafter in the year 1976 I was transferred

and posted at GE , Missamari. Since then I have been
rendering my duties honestly and deligently to the

satisfaction of all concerred.

That Sir, as my place of appointment is out side
the North East region and I hail from andhra Pradesh, so
I am entitled td get the special duty allowance (SDA)
as per the rules of the Government.But, unfortunately
I haﬁe not received ény amount as special duty allowance

since the day of my posting at Missamari.

Therefore, I most fervently request your honour
kindly to take the steps for release of my due special

Duty allovance (including arear ), In this connection

contd..
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Annexure-~C.

s

I have submitted several represen-ation before G.E.

'‘Missamari but I have not received any SDA till date.

I shall remain ever grateful to you for that

‘act of your kindness.

your's faithfully,

Date : 6,7.2001, 265298 MES

Missamari. B.Jogga Rao

Gardener
c/o GE Missamari
P.0O. Missamari,
Dist.Sonitpur.

Copy to ( for information and necessary action ).

1.To
The Secretary Ministry of Defence, New Delhi.

2.To The CWD solmar,P.0O.Solmar, Tezpur,Dist.Sonitpur,Assam.

3 .The Carrison Engineer, Missamari, P.O. Missamari,

pDist. Sonitpur,Assam.

oy
Ww



Annexure- D,

|1 rele sMily 6417 REGISTERED POST
‘ Garrison Engineer,

Lo Missamari ,Assam.

ﬂ Cc/1007/241 /EIC 05 Nov 2001.

r Sri Manjil Kr.Saikia,
Advocate,Guwahati High Court.

o SPECIAL DUTY ALLOWANCE IN RESPECT CF
MES-265298 Shri B.Joga Rao.

sir,
1. Reference your notice dated 28. Sep 2001.

2. The subject case has been taken up to AAO Shillong

to get payment of Special Duty Allowance to the
above individual. You may please be advise your

. client accordingly.

Yours faithfully,

Ajit Kumar
. Major,
Co Garrison Engineer.

]
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Union of India & ors.

....... Respondents.

Written Statement for and on behalf on
* Respondent Nos. 1,2, 3,4 and 5.
e g - . " s .“ . : o . g . A . M
: = -. - 1, B.Srinivasa Rao, EE, Garmson ‘Engineer, Missamari, District Sonitpur do *

1. < hiereby sdlemnly affirth and say as follows :-

PN oA

T T A G650 Bgifiter Migharniri € Recpondént No.1in the'thove case . ./

wh-ﬁm'?@d;asms“fchjﬁ“ytacqmted‘ﬁ]ﬂ] the facts andcxrcumstances of the case. Ihave gome, . . .
efstood the contents thereof

IR i

JERT oy i - ¥ - g ot
™77 through a copy of the application served on ‘me ‘and have und
xcept whatever is gpecifically admitted in the written statements the other

¢ -Saveand ¢
have been denied. I am competent and

contention and statements may be deemed to
authorised to file this written statements on behalf of all the respondents.

(B. Srinivasa Mo;
o . EE
_ Garrison
Missamai)



o,
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2. That with regards to the statements made in paragraph-1 of of the application the
respondents beg to state that the applicant was initially appointed as Gardner at ESD
Panagarah on 14 May 1973. The individual later got posted to GE Misgamari on 09 Feb
1976 and was taken on strength vide GE Missamari DO Part T Order No 08/7/76 dt 23
Feb 1976. Since then the individual is serving in GE Missamari.
3. That the respondent have no comments to the statements made in paragarph 2 and
3 of the applicatibn.
4. That, the respondents beg to state the statements made in paragraphs 4 (i) and (ii)
are statements of facts and hence no comments.
5. That with regards to the statements made in paragtraph 4(iii) of the application the
respondents beg to state that it is a policy decision of the Govt of India, Ministry of
Finance, department of expenditure.
6. That with regards fo the statements made in paragraph 4(iv) of the application thr
respondents beg to state that as per Government decision on payment of SDA the

applicant is entitled to the said allowance. The paper work: for admitting the allowance

was started in the year 1999 based on verbal request from the applicant. The audit

authorities returned the documents statmgt to be a time barred case for which special

sanction is required from competént authority. The case for obtaining the time barred )
sanction is under way. As and when the sanction is obtained the allownace with arrears

will be paid to the applicant.

(B. Srinivasa Rao)

1\ do"\'l EN b}}x Garrison Em
/ /'
/of W
\fé‘-\ /)"‘

‘\‘ M\-— vvj*::\ -
N
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7. That with regards to the statements made in paragraph 4(v) of the application the
respondents beg to state that the contents are not correct. On the applicants first verbal
request for grant of SDA, necessary payment papers (with arrears) were prepared and
forwarded to the pay releasing authority (AAO Shillong) vide GE Missamari letter No
1542/356/E1P dated 18 Mar 1999. The pay bill since then has been retumned by andit
authorities a number of times with various audit remarks, (presently case for time barred
ganction has been taken up with the competent authority. All other issues presently have
been resolved except the time barred sanction for which documents as per CPRO 811/53
and 55/69 have been prepared and fwd to higher HQs for sanction. The applicant’s
statement that nothing was done to give him his dues by the department is incorrect. On
various occassions the Garrison Engineer had informed him verbally the progress and the
reasons for the delay in the cage.

8. That with regard to the statemrnts made in paragraph 4(vi) of the application the
respondents beg to state that as stated in para 7 above the respondents beg to state that
the department has taken all necessary steps as are required by the existing rules and
regulations in ensuing that the allowance due to the individual is paid soon. As soon as
the time bar sanction is received from the competent authority documents will be

submitted to the pay releasing authority and the allowance will then continue.

TES R (B. Srinivasa Reo)
‘ A;\V\I/‘y}\ EE
N Garrison EnglpeeP
) Missamarl
).
/ .
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9, That with regard to the statemtnts made in paragraph 4 (vii) of the application the -
respoondent beg to state that the Garrison Engineer did receive the applicants pleaders
notice which was appropriately replied. The Garrison Engineer can make the payments
to his employees only oncé the bills are scrutinised, verified and passed by the audit
authorities (AAO Shillong). Since in the present siltuation the case was under
correspondence and the time barred sanction is yet to be received from the competent
anthority the allowance remained unpassed by the audit authorities. Since the
department was taking all steps to ensure that the individual gets his dues soon taking
shelter of the Honourable Court without waiting for the outcome is considered too
premature.

10.  That, the respondents beg to state the statements made in paragraphs 4(viii) are
statement of facts and hence no comments.

11.  That with regards to the statement made in paragraphd(ix) are not correct. The
Garrison Engineer had interviewed the individual personally explaining to him the facts
of the case and had informed himself since it is a time barred case and all formalities as
per Government provision/rules and regulations have to be gone into before the andit
authorities will release the pauymenﬂ it is likely to take time but the payment with arrears

will come through. At no point of time have the respondents denied the applicants due

entitlement.
SON £, g, Stinivasa Reo)
RRN f\\ ‘ Garrlson Englnesr
. Missamari
/X
- - - :
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12.  That with regards to the statement made in paragrph 4(x) are not correct. The
respondents have taken all steps to ensure that the allowance is paid - the applicants as
is due to him. Being a time barred case right from the start, all procedural provisions as
are required in Government departmental sanctions had to be gone into which no doubt is
time consuming but just and effective. The respondents opine that as the allowance
which is due to the applicant will eventually be paid to him as soons as the time barred
sanction is obtained, which is just a matter of time, the case be discussed on merit.
13.  That with regards to the statement made in paragraphS(A) the applicant is entitled
to special duty allowance by virtue of his appointment outside NER. The allowance of
no ;point of time has been denied to the applicant. Being a time barred case once the
Government procedural formalities are over the allowance with arrears will be paid to
the applicant.
14.  That with regards to the statement made in p-aragraph 5 (B) agreed and as stated
above the allowance has not been denied but action is at hand to ensure payment of the
dues to the appllicant.
15.  That with regards to the statement made in paragraph 5 (C) of the application the
respondents beg to state that it is not correct. Time barred cases do take time to yield
results as Governtment procedural formalities have to be gone into.  Untill and unless
the audit authorities pass the bill the respondant No 1 can not pay the allowance. All
actions have been taken to ensure that the allowance is paid to | the applicant.
LNy |

.
- —al,

£ dSON TS5 (B. Srinivasa Rao
fc;v‘z; / RGN EE ‘
oY Garrison Englpoor

( j e M,ssama’i
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16.  That withregards to the statement made in paragraph 5 (D) ‘of the application the
respondents beg to state that Government provisions on the issue of SDA is very clear
and as stated in above paras at no point of time the allowance has been denied to the
applicant. All possible actions have been taken to ensure that the applicant gets his dues
which is just a matter of time as soon as the time barred sanction is obtained from Ithe
competant authority.
17.  That with regards to the statement made in paragraph 5 (E) of the application the
respondents beg to state that are correct.
18.  That with regards to the statement made in paragraph 6 of the application the
respondents beg to defer with the ststement. All possible action have been taken by the
responents to ensure that the applicant gets his due allowance, which was started much
before the applicant took shelter of the honourable court.
19.  That the respondents have no comments to the statements made in paragraph 7 of
the application.

20. That with regards to the statement made in paragraph 8 of the application the respondents

beg to state that submit that all actions required for release and further continuance of
the allowance to the applicant have been taken by the respondents which very soon will

yield results the case be dismissed on merit.

o

Missamar}

(B. Srinivasa Rao)
EE

Garrison Englpeef
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21.  That with regards to the statement made in paragraph 9 of the application the
respondents beg to state that it has been informed by the audit authorities that pendiing
finalisation of the arrears case , Payment of current SDA dues to the applicant will be

against Government provisions on the subject.

Verification...............

i

(8, Srinivasa Rao)
EE )
Garrison Englneel
Missamari
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VERIFICATION

L B Srinivasa Rao, EE, Garrilson Engiocer Missamari being duly authorised and
competent toi sign this verification do :hereby solemnly affilrm and :st;lte that tﬁe :
statement made in paragraphs / — /8 | |
of the application are true to the best of my knowledge and belief, . .those made in the |
rest are humble submilssion before the I-Ion"ble Tribunal, I have nof suppresed‘any
material facts. | |

Id

| ) 4 ‘
And I sign this verification on this the \g “ day of Noveimber 2002, at

Missamari.

Deponent
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26.3.,2004 Cn the plea of counsel for Wm
- applicant list on 1.4.2004 for . 43
orders,

OYW

A Member (A)
mb l
4
31.3.2004 present: The Hon'ble Shri Ruldip Singh §|
Member (J).

The Hon'ble Shri x.v.prahladan\
Member (aA). o

cd‘

Mr.S.Chakraborty » learned counsel
‘for the petitioner and Mr.a.K ‘Qhaudnu*il
learned Addl.C.G.S.C. for the alleged
- contemnors were present.
Mr@Chaudhu:i. Ie arned Addl.C.G 8.C.
seaks time to file reply,
_ List the case on 29.4.2004.

< W lwu
| 1 Member (A) " Member (J)

bb AR . \
29,4,2004 List on 10,5, 2004 for orders before

- the Division Bench,l . .

-

1ov
Member - (A )

‘o

3 “10.5. 2004 Present: The Hon'ble Shri Muknsh Kumar

Gupta, Member (J).
The Hon'ble ShrilK.v.prahladan
Member (A)»
' Heard counsel for both the partle-
- Qrder passed separately.

1 Méiber(A; ' o Member (J)
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. § b | s
I 264742005 | Heard Mre. Se. Chakrabarty."wiearned &
g 1counsel for the applicant and Mr. M.U.
i { Almed, learned Addl. C.G.S.C. for the
1 { respondents.
% } Respondents have filed M.P. No. 126/
. 1 12005\for seeking further time to comply
i }wit.h the order. We do not find any
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§
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jreason to extend further time to comply

%with the order., However, the case is
adjourned to 29,.8.2005, Unless the order

{

‘ is complied with the concerned respond-
ent will be present on that day.

‘ Issue copy of this order to the ~——
% counsel for the respondents.
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1 | R
Do R

Member . ' Vice=Chairman

Vvice=Chairman

%
|
z ) , Pos;: the matter on 3.10.'05.”7 "
|
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3.10,05.. We are sorry to note that in spite of
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i . 29.8.05,-tnless the direction isayedfon
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_ ~ 09,08.2006 Post on 24,08.2006. -
. Mamber VigéChairman.

SN Compliames teqeat- mb> e

_ Ywra \é—!t:x-% NV . 24.08.2006 Present : Hon'ble Sri K.V. Sachidanéndaﬁ

u , Vice-Chairman.
Zaok.

Learned Caunsel‘ for the Applicant

sought time on personal ground. Post on

15.09.2006. )/

Vice-Chairman .

s o Jmb/

) 15,9406, post the matter 17.11,[060

No Compldames 12epoyh | vice-Chairman
Mm beem Gleo}. |

1m

17. 11 2006 Present: Hon'’hle Sri k V. S8achidanandan
Q‘ ” 0 ;o . Vice-Chairman.

* When the mattm* came up for
hearmg earned Counsel for the Applicant
was absent. Learned Counsel for the
Respondent  in M.P. No. 126/2005
submitted that the case may be taken up
after two weeks. Post on 04. iﬁ.ﬁ

' ViceQChairm.aﬂ .
Jmb/, -
6.7.2007 - The c'orrecf name of the dlleged
% Com P“ AMCe. O’/ﬁ ; contenmers has not been fumished as yet.
(\/\’@/" QQL*’ \ﬂM : Post the matter on 19:7.2007. n

'1

| /Vice-Chairman
T /bb/
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’j " | ' ‘ | ) 8.5.2007 . . In view of the orders paﬂééé%’f I\TIZ |
9 o |  No.76/2005, the C.P. No.7/2004, which was
' earlier disposed of on. 10.05.2004, i:%
reopened and taken on file. Mr. M. U.
Ahmed, learned Addl, C.G.SIC. is directed
to obtain instfﬁctioﬁ as to whether the \\
- orders of this Tribunal has already been
complied' with or n.ot.v Mrs. U. Dutta,
learned counsel for the petitiqner is a{sb
directed to provide correct narile .and

address of the contemner against ‘whom

«3\0 Cc»fwxp\\‘d\;v\ te \-E&P o’\" | contempt proceeding has to be initiated.
M Yoen Hpei( , -
Post the case on 04.06.2007. It is

,miade clear no further opportunity will be

. l 5. b ‘d}* . o granted to either party for that purpose.

| Viée-Chairman ‘
/bb/

20.6.(57. Ms. U. Dutta learned counsel for the
' applicant has submitted that the alleged.

condemmner’s person has changed and she wanfs

Nb, Coom \Obi oMo to furnish the actual r:m.*recgpame .é.ud address.
~ . of the alleged contemners. Post the matter on
Frept s M ' 6.7.07 % | P

67707, _: -
Ko, . ‘ N ' | ‘ Vice-Chairman
Lo i ' '
z - . \\Vm.v
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6.7.2007. '
2L -
'll 1;\\ 8957 |
| lL’l | " Vice-Chairman -
Lo .
L fob)
- ,
1o
| i( - 19.8.2007 The learned counsel for the
'l ‘l applicant prays for time to file
| impleadment application. Time) allowed.
List the matter on 01.10.07.
Vice-Chairman
nkm k
01.10.2007 Call this matter on 05.10.2007.
{Khushiram) (M.R.Mohanty}
Member (A) | Vice-Chairman = ™
/bb/ :
05.10.2007 Non-compliance of the order dated

18.7.2007 Mr.M.U.Ahmed, learned Addl.

C.GS.C. is present. Post the matter 'onﬁ'
9.8.2007 for compliance of the order dofed '

10.01.2003 of this Tribunal rendered in O.A,
No.241/2002 is the subject matter of the ~
present Contempt Proceedung ﬁled under
Section 17 of the Admmis‘rrchve Tnbunols
Act, 1985, Since Special Duty Aﬂowonces
were not being paid to the Apphcont he
approached this Tribunal in the said O.A.
No.241/2002 and vide order dated
10.1.2003, this Tribunal directed pdymen’r of
Special Duty Allowances to the Applicant.
The said order dated 10.01.2003 of this —
Tribunal rendered in O.A. No.241/2002 was

subject matter of challenge before the

‘Hon’ble Gauhati High Court in W.P.(C)

No.2399/2004. It appears that the said Writ
Contd....
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Pefiion was dismissed on 06.12.2005,

virtually, the order dated
10.01.2003 of this Tribunal. Despite dismissal
of the case o? the Department in the
Hon'ble Gauhati  High the

Réspondenfs have, it is alleged, not yet

confirming

Court,

released Special Duty Allowances to the

Applicdhf.

Issue notice to the Respondents of
O.A. No.241/2002 (named in Annexure-3 at
this

requiring them to file their show cause in

Page-13 of Contempt Petition)

the present Contempt Proceeding.

Pendency of this Contempt Petition,
shall, however, not stand on the way of the
Respondents of the O.A, No.241/2002 to

disburse Special Duty Allowances fo the

| _Applicant; if the same have not yet been

paid to the Applicant - B, Jogga Rao.

Send copies of lff‘\is‘order to the
Applicant and to the Rescondents of O.A.
No.241/2002 along with noﬁces to be
issued in C.P. No.7/2004.

Copies of this order and the list of the
Respondents in O.A. No.241/2002 be also
supplied to Mr.G.Baishyq, leamed S,
Standing Counsel for the Union of India;
who should take immediate steps in the

matter.

Call this matter on 23.11.2007.

o

Member (A)

(M.R.Mohanty)
Vice-Chairman
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CP.7/04

23.11.2007

~[Khushiram) "~ [M.R.Mohanty)

AN doost | Jbb/
% 03.01.2008
9\ O 8.

A%la‘égb,\ép,‘tr byleef,

2’2 fbb/
87 A0

28.02.2008

No Cow \sl&'axm& \wfaoz/%

biloA

/bb/

s | . _

A9

Reply to this Cor‘n‘empt‘: Pefition is
undertaken to be filed during the course of
the day after serving a copy thereof on the

learned counsel for the Applicant.

Call this matter on 03.01.2008.

Member (A) Vice-Chairman

On the prayer of leamed counsel for both
the parties, call this matter on 28.02.2008.

[

(Khushiram) (MRMohanty).__
Member (A) Vice-Chairman

MrM.U.Ahmed, leamed Addl. S‘rondingm_
counsel for the Respondents submitted that
orders of this Tribunal has been complied with. |
Mrs.U.Duttq, leamed counsel for the Appﬁc:onj,\_;
however, submitted that though current SDA i‘s’

being paid arrears have not yet been poid.

Respondents are directed to file
compliance report within two weeks after ™
sening d ¢opy on the leamed counse! for the
Applicant.

Call this matter on 18.03.2008.

S

(Khushirarm]
Member (A)
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Cp-Floy

Ry
18.03.2008 Call this matter on 274 Marclp. |,
2008.

(hushiram) (M.R.Mohanaty)
Member(A) Vice-Chairman
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o 27.03.2008  Mr.M.U.Ahmed, learned Addl Standing
T Y ~ '~ Counsel appearing for the Respondents files
N Q'M’C m* M ' ?mmo with verification from the Respondents’
'jy (h‘f Vo, = | &y\g : side. Copy scwed:
N o ' /Q Cali this mater on 29 .04.2008.

(M. R.Mohanty)
Vice-Chairman

10,4/2€08 This case, which was posted to
© 29.4,03, is now postpond/rescheduled
t0 be listed on 15.5.68,

OU/@E’X Jf - ,/‘D/J”/‘f’g

]t_; Ao ey anad _ Send copies of this order to both
W 3 parties/
_ﬁ—o—-/ ‘_}»"-57‘1’\ }
tlvo cak<l)
;%2_ pa/rHuuk-
. D&‘
g S ,- |
e (}‘ l ' ‘ :‘ | |
\c'. ¢ 'Wic‘ ' ." . s
A"\"‘M‘N'%v b : : T7U15.05.2008° 0 Mr. M. U, Ahmed, learned Addl
%W— ' Standing Counsel appearing for the

‘ Respondents says that the part of the

DroAs S ngu * grievances is pending with the Ministry of

Mt_ii:i’\i\; o\:/\:j o er S 7 Defence, Government of india. |
EZ‘\; Q\TM’ L AR in the said premises, the matter stands ™|
N\{@ " adjourned and to be taken up on 11.7.2008.

| " Copy of this order be handed over to
Mr.M.U.Ahmed, ' learned Addl Standing:

9 ) ) " counsel appearing for the Respondents.

\ v i /\_r/( ﬂ
N
- im ’ ushiram) _ {M.R.Mohanty)
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Non compliance of the order dated
10.1.2003 of this ‘I'rbunal rendered in
O.A.No. 241 of 2002, is the subject mater of
the present Contempt proceeding filed under
Section 17 of Administrative ‘i'ribunals Act,
1985. S
2. Since the Special Duty Allowances were
not being paid to the Applicant, he
approached this ‘I'ribunal, in the aforesaid
O.A. 241'of 2002 and by order dated
10.01.2003 this ‘I'ribunal directed the
Respondents to make payment of SDA to

- Applicant.

3. The aforesaid order dated 10.1.2003 of
this ‘I'ribunal rendered in (Q.A.No. 241 of
2002, was subject matter of challenge before-
the Gaul_lat‘i High Court’ in WPC No. 2399 of

- 2004. it is reported by Mrs.U.Dutta, learned

counsel appearing for the Applicant, that

-aforesaid Writ Petition was dismissed on

06.12.2005, virtually, confirming the order
dated 10.1.2003 of this ‘I'ribunal.

4. Despite dismissal of the case of the
department in the Hon’ble Gauhati High
Court,in the year of 2005, the Respondents
did not release the SDA to the Applicant.

5. ' In the aforesaid premises, the
Applicant has filed present Contempt Petition

- -No. 7 of 2004; in which notices were directed

‘to be issued to the Respondents of the

O.A.No.241 of 2002, requiring them to file
their show cause in the present Contempt
Petition.

6. While  issuing notice to the
Respondents of the O.A (in the matter of this
C.P.), liberty was granted to the Respondent
Department, to disbursé- the SDA to the

Applicant- B.Jogga Rao. \
"“—A ’i—;’o....,A.J ?
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Contd/ -
11.07.2008
6. it appears the Resf)ondents, during
pendency of this C.P., are releasing current
SDA to the Applicant and that they have not
yet released the arrears in favour of the
Applicant.
7.  MrMU.Ahmed,  learned  Addl
Standing Counsel appearing for the
Respondent Department states that proposal
to release of arrears are pending with the
Ministry and therefore, there has been delay.
8. The aforesaid statement of
Mr.M.U.Ahmed, learned Addl. Standing
Counsel itself makes out a case of Contempt.
9.  Mr.M.U.Ahmed, learned Addl Standing
counsel makes a prayer to grant O,tlast
opportunity to him/the Respondents of the
O.A. No.241 of 2002 to make payment of
arrears/implement the orders of this
‘I'ribunal. |
10. In the aforesaid premises, call this
matter on 315t October, 2008; by which date,
the Respondents should furnish compliance
report.
11. Failure to comply with the order of this
‘I'ribunal by the next date, the Respondents
of 0.A.No.241 of 2002 should appear in
person to receigfof Contempt preeeedmc'(ﬁg\é‘;\”'éf/a'
| 12. Send copies of this order to the
Respondents of O.A.No.241 of 2002, in the
address given in the O.A. and free copies of
this order be handed over to the learned
counsel appearing for both parties. |
Vice-Chairman

%0""! '”éhplw(( - Lm
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31.10.2008 - . Call this matter on 105.11.2008 for
| ‘orders.. -~ '

—
. (S.N.Shukla) . (M.R.Mohanty)

| "7 'Member{A) | - Vice-Chairman
Cebirdy "pg‘?: £l ’ B N . :

05.11.2008 "' Mr MU.Abmed, learned Addl
‘ Standing counsel for the Respondents
makes a statement that in compliance of
* ‘the' order of this Tribunzal  the present
'SDA was paid to the Applicant, and in

 the meantime, arrear SDA has also been
released in favour of the Applicant. He
undertakes to produce the supporting

materials by 07.11.2008.
' Call this matter on 10.11.2008 for
‘ " " order.
(S.N.Shukla ) (M.R.Mohanty)
Member(A) , Vice-Chairman
Pg o :
'10.11.2008  '~On the prayer of the learned Counsel
C for the Parties, call this matter on
1&.11}20&8. | |
)
- {S.N. Shukia)} (M.R, Mohanty)

, Member (A} Vice-Chairman
nkm ' ' :
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14.11.08 Mrs.U.Dutta, learned counsel

appearing for the Applicant and Mr. M. U.
Ahmed, learned Addl. Standing Counsel,
appearing for the alleged contemners are
present.

Mr. M. U. Ahmed, learned Addl
Standing Counsel for the Respondents files a
compliancé report showing the payment of all
arrears of SDA to the Applicant.

In the aforesaid premises, the

Contempt proceedings is dropped.
Camd Gopsieots B Bty -

5

s.N.&hukis) ‘
Member(A) (M.R.Mohanty)
Vice-Chairman
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.

Contempt petition watv\?f 2004 (0.2.241/2002)

Date of Order : This, the 10th Day of May, 2004.

q

% THE HON'BLE SHRI MUKESH KUMAR GUPTA, JUDICIAL MEMBER.
! J

& =

THE HON°*BLE SHRI K.V «PRAHLADAN, ADMINISTRATIVE MEMBER.
Sri B. Jogga Roa
Son of B. Joggaya

P.Q: Missamari
District; Scnitpur, Assam.

¢« » o o« o Petitioner.
| W By Advocates Mr.A.Dasgupta & Mr.S.Chakraborty.

- Versus e

!
| sri B. Srinivasa Rao
‘ ﬂ Garrison Engineer, MES Missamari
| ‘ﬂ P.C: Missamari, Dist: Sonitpur, Assam. _
| + « « « Respondent/Contemner.
o ' )
By Mr.a.K.Chaudhuri, Rddl.C.G.S.C.

*

|
n QRDER (CRAL )
B

|

§

MUKESH KUMAR GUPTA, MEMBER (J) :

We have heard Mr.S.Chakraborty, learned counsel

for the petiticner and alse Mr.A.K.Chaudhuri, learned addl.

C+G.5.C. for the alleged contemner.

It is stated by Mr.A.K.Chaudhuri, learned addl.
CsGeS.C, for the contemner, that the order of this Tribunal
%i dat@d 10.1.2003 passed in 0Q.A.N©.241 of 2002 against which
{| this Contempt petition has been filed, has been the subject
matter before the Hon'ble Gauhati High Court in W.P.(C) No.
W 2399 of 2004, wherein vide order dat@d 2.4.2004 the sald
| i Orde: dated 10.1.2003 passed by this Tribunal has been stayed

! n Mr.S.Chakraberty, learned counsel for the petitioner, states
\ _

that the contemner/respondent must show the steps taken by

them for compliance of the directions passed in 0.A.241/2002
l ‘ @n_lO.l.ZOOB;

/

In view of the fact that the order of the Tribunal

dated 10.1.2003 has been stayed by the Hon'ble Gahhati High

H
|

d | ; Contd./2
| i QL ' ‘

h
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Court in the aforesaid W.P.(C), the petitioner's contention
that the contemner pust satisfy as to what sﬁepst?;kan for 'g
cempliance of the order of the Tribunal dated 10.1.2003 in
0.A.241/2002 cannot be insisted.upon. Once the order of the
Tribunal has been stayed by the Hon'ble High Court, it cannot

be said that there is wilfull disobedience of the order.

In that view of the matter, the present Contempt
petition is liable to be disposed of with a order that in case,
the Hon'ble Gauhati High Court dispose of the aforesaid W.p.(C)
in favour c©f the petitioher herein, he would be at liberty to

review the Contempt petition. The C.pP. is disposed of accor-

dinglye
V:&;;;%ejwh?*4&~ $>1/”¢ég57
( K.V.PRAHLADAN ) (/ MUKESH KUMAR GUPTA

ADMINISTRATIVE MEMBER JUDICIAL MEMBER
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IN THE CENTRAL  ADMINISTRATIVE TRIBUNAL g s
GUWAHATI BENCH %:g.gg,
Bas
AN-E ¥
C.P.No.7/2004 \“\?\g‘“ 8%
Arising out of 0.A.No.242/ 02 . ;g g
| o 80

IN THE MATTER OF : é S

Q

<

Sri B. Jogga Rao

......Petitioner -
..Vs..
Sri B. Srinivas Rao & Ors.

..... Respondents

-And-

IN THE MATTER OF :

An order dated 10.01.2003 passed
‘by this Hon’ble Tribunal in
0.A.N0.241/02, the non compliance

of which was the subject matter of

C.P.7/2004.

The counsel for and on behalf of the aforesaid Respondent
most respectfully beg to submit as follows :
1. That the applicant who is working as Gardener in Garrison
Engineer, Missamari (MES) approached this Hon’ble Tribunal vide
0.A.N0.241/02 seeking direction towards the Respondents for grant of
SDA and Hon’ble Tribunal was pleased to pass the Order/ judgmcnt
dated 10.01.2003 in favour of the applicant. |
2. That due to non compliance of the aforesaid order, the
Contempt Petition vide No.7/04 was filed against the Respondents.
3.  That the arrear bill of SDA for the period from December

1983 to December 2007 was forwarded to Area Accounts officer at

Shillong. The Area Accounts Officer has returned the bill duly verified
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and also asked to obtain speaking order in terms of MOD letter
No.1574/203/ D(CMO), /dated 7.4.2003.

However, pending receipt of the sPeaMg order and chargpd
expenditure sanction upto December /2007 has becn admitted with
effect from regular pay bill of January, 2008 and paid to the applicant
and the documentary proof of the current payment of SDA already
submifted on 99.4.2008 before the Hon’ble Tribunal.

4., _Now, the Govt. of India, integrated HQ of Ministry of Defence

(Army) has accorded for sanction for payment of arrears of SDA t0 the

applicant vide jetter No.PC-90237/ 8336/ EIC (Legal-C)/ 88/ CAT/E-in-C’s

Branch dated ogth September 2008 (copy enclosed as Annexure R-1) in

compliance of order dated 10.01.2003 passed in 0.A.241/02 and order

dated 11t July 2008 in c.P.7/04.

5. The above sanction is accorded subject to the outcome of
SLP being filed in Hon'ble Supmﬁc Court by the Department which has

already been registered.

6. The arrears of SDA has alrcady been peid to the Applicant |
on 24 October 2008 & the cash receipt obtained from the above>

individual is enclosed herewith (as Anmexure R-11) which is self

Further, the aforesaid payment of SDA was made, su bject to
outcome of the SLP pending before the Hon’ble Apex Court and as such
an undertaking/ promise has been obtained from the applicant to refuse

the money in the event of order passed in the SLP in favour of the

".Respondents.

The aforesaid undertaking dated 24.11.2008 is annexed

herewith and marked as Annexure R-1IL
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7. That this petition is mad bona fide and for the ends of

justice.

Under the above circumstances it is
most respectfully prayed that your
Lordships would be pleased to admit this
petition and dropt the contempt
proceeding against the Respondents and
further be pleased to pass any order/s as
your Lordship may deem fit and proper.

"- And -

For this act of kindness, the petitioner as in duty bound

By
Motin Pd-Din Ahmed
M.A -d

£ Sc., LL B ,
Sovt. Stinding counsel

tral :
AddL. ce(;nu\:?ahati Bench (CAT) 'se/

shall ever pray.



VERIFICATION

I, M.U. Ahmed, counsel appearing for the Respondeﬁts in
Contempt Petition No.7 /2004 duly authoﬁzed by the alleged
contemners and competent to sign this verification, do hereby
solemnly affirm and verify that the statements made in Paras

| K7Z  are true to my knowledge, belief and information and

those made in Para __to —— being matters of record are true to
my knowkdge as per the legal advice and I have not suppressed any
material facts.

‘And 1 sign this verificatior: on this | 2/ day of November

2008 at (oo

Motin Ud-Din Ahmed
M.A., B.Sc., LL.B.
Addl. Central Govt. Standing Counsel
Guwahati Bench (CAT)
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F:Q1

. PC-00237/8336/E1C (Legal-C)/ 88 /CAT/E-in-C's Br.
A Govt of India -

o ' Integrated HQ of Ministry of Defence (Asmy)

Kashmir House, Rajaji Marg

New Dethi —110 011 the, Q:] September, 2008

To

Headquarters
Chief Engineer
Eastern Command
* Pin No, 900 285
C/O 56 APO . '

Aubjed:

sit,

In exercise of financial powers dalegeted to him vide Government of India, Minlstry
of Defence letter No. MOD/IC/1027/32/AS .(J)/6864/2006 dt. O1 Sep 2006, sanction of the
Engineer-in<Chief 15 hereby conveyed for payment of arrears of SDA for Rs. 56,545.00
(Rupass sixty six thousand five huntred forty five only) o Shri B. Jogga R,
incompliance of Hon'ble CAT Guwahati Bench Order dt. 10™ Jan 2003 in OA No. 241/2002

Order dated 11 July 2008 In CP No. 07/2004 Subject to oul come of SLP being filed in
' Supreme Court of India by Department. ~ - :

2. The expenditure is debatable to Major Head 2076, Minor Head 104 civilian (Pay and
allowances) Defence Service (Army) under Charges expenditure.

3. This Issues with 'the oonwneme of IFA (Army-Q) vide their O No. 01/1FA-QL/E-in~
- CICI/662/944 dated 22nd Sep'2008. C

Yours faithfully,

SE (SG)
Director (Legal)
N : IHQ, Min of Def (Army) B
Capy to: - ‘Govt of Indla ' o
1 1FA (Army-Q), Room No. 712, A" Wing, Sena Bhawan, New Delhi~11
2. E-5(Budget) S
3 CGDA West Block V, RK Puram, New Delhl - Ink signed copy

4 PCDA Eastern Commaryd, Patna - Ink signad copy
LTC
\%‘ e ) . Ahmed
( T. . DB ’ A[M‘Din R
EE 5 Mottt o8 SCS"anLd?\é counse!
t.
Ez?r‘rison aninacr Addl. C%\x\a\?ﬁaemh (CAD
. Missamari o
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,w'ST.iTE?\m-’\“I OF ACCT GF aRREARS OF SDA INRESPECT OF MES/Z265298 B JOGGA RAG, GARDENER OF B'SO
MISAMARI C/Q GE MISAMARY FOR THE PERIOD WEF DEC 1983 TQ NOV 2007 :

, > : A
Ll BSO Misamari-— S T COGENEsEpas T B
Voucher No : 10/Cash  §F"BS dated gs‘\ Ot 2008
St [ Month & Year Totd  {Basic | DP  [Towl | %of |Totl | Toml | NrNodk Liae | Remarks
No . | S99 of (c)— {e) [ SDA | Aspount | Amm '
! enuitled | Due | Paid ! ;

2
3
B
o
5

: i B‘J
f{a} {M ‘ic) fdp e zgf; ip) 1) i Lik Lt
91 Dec 8310 Apr 85 . U 236.00 12.50%  430.00 480.09
0Z  MayB85tc Apr86  12.. - 884, o 0 884.00  12.50% . 1326.00 1326.09 -
03 May 86 tc Apr €7 12+ §98.00 0 898.00  12.50% 1347.00 1347.00
04  MaySTioApr83 24V 91200 . 0 91200 12.50% 273800 -2736.00 : , _
a5 May 8910 Apr 91 247 Q000 0 24600 J2.50% 282C.00  2820.09 S . -
03 May St Apro3 22V . 950 ¢ 934.00 IR.A0%  2832.00  2862.00 31405 Jun 92 B —

- . : 176 dt 05 Feb 93

07  MayS3toApres 247 95800 0 968.00  12.50% 2904.00 290400 44 dt 07 Jun S3 ‘ ' R
: e, 230 dt 09 Mae 95 - U

08  MaySStwoAugd 16+ 98200 0 - 983.00  12.30% 1964.00 1964.00 28dr 12 Jun 95 : . . /

' ' 11361 16 Aug 96

26 Sep 96 16 U1 97 14+~ 982 0 932.00  12.50%  1719.00 -
— IO RNov 9T 0 APr ST I1§=4 3200300 BRI 8 g% 7200.00 -
11 May 916 Apr 01 2477 3286460 0 3260.00  12.50%  $780.00 -
2 MayClto GeiGl 06«7 332000 0 3320.00 z:..fo% 2490.00 -
12 Nov 0l toMay 03 19v7 332000 0 3320.00 12.30%  7885.00 -
4 Jun 0310 Mar 84 A2>IO §6.00 9 3380.00  I230% CUBID 4225 -
1= Apr 04 to Ot G4 07 163300 S070.00 12.50% @_} 422 -
16 © Nov0swlas  09v 1913.00 573800 1250% @R 4o -
17 Aug 0> ol ds | 12 193506 3830.00 12.30% \57,> -
18 AvgC6io Aus7 13V 108800 5963.00 12.50% 7&90 -
i Sep 07T to Nav 7 03 v 2013, u'-@ 12.50% :

Total 290 ._ e 0B

. ) =
. mm e e s .o I C:TZ— -~ -
. . Motln Ud(r)}\{&hmed : ——A/‘/ (afznit Sinah)
o A. BLSC ‘nding Counse! ) e NBSWS e e ——
"
H

ey S tra)- Govt. 2! e e e <o -
: - - Aad‘ cer 3 {CAT) T K. B @asj : Offp BSC Nisamari |
: EE

Garrison Enginsar
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" 9 [P Oct 200 bow v 24700 Gardener
: 2Ot 20 - ‘
Date rl f et 2008 o wam e
. AR s U B AR -'f A ""e'é‘re l%& 3 \ .
G ";‘;‘.}5”‘3 ir. I HA 18 o ﬁ'; Coal e ob 'UA“) ¥.Lr T“‘*” Yoo 3 ? ‘:'i‘?“ '{r
* » b
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; a8 [l 0 AT G ol BACH O1GE B ft*ﬁ@ a LEREA
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PG O R,

nDaS] o ' A
. : (I
e L R SRR L 1':!?}‘§-EE ﬁmﬁs:ﬁ‘;ﬂ’h&‘&gq .

5
UN s o LmettGarrison Enginesr b 37
) " Missamari .
‘ . . s 2] 3 iwgous b e
i, Yo e y A vl i PR EEA
3 -“"") char b “: “.. I
tx ¥ T |
. e L IR £ PR O]

& RECEIPT

Radeivad Garrison Engineer, Misamari letter No ME (S/2CS20R/GT/ELC datagd
2302008 on /f Qe 2008,

” ' th ‘e ayt.’g,,}z, TP

. .. MES/2652958 Shii B Jogga Ruo
' o,y . Gardener
Datc ) 7‘(%( 2008 ' .

t.
” Addl. Ccntra‘hG(:IVBench (CAT)
-

P

. R GOy st}

JA I N
:.. B . _aﬂ";’, -~ . . Y / @4@
A S o a "
< % ft T UNDERTAKING CERTIFICATE ﬂ%
. ERls /
J,h‘*‘//
~ : :
e 1, No 265298 Shri B Jogga Rao, Gardner of Garrison Engineer, Misamari bond
to refund the ancaxs of SDA pald to me till date, if the SLP being filed by the
depamnmt ordered aoamst me  . : L L i
} .-/ SRR AT SR PR
;3 ’C ;. j:a;';;'}: cti "m“ﬁ&? 00 D”g//€,< K€t o
MES/265298 Shui B Iugga Rao

[

.
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' i Tile in Court 67 5,7 37\
TS 1 ‘ ) Q?/
Cé@ﬂe Officer.
0,\ P 4 _}
3 o '4 - ,REGULAR PAY BlLL _FOR'THE MONTH OFVAPR 2008 iNVRIO‘NON-INDUSTRlAL STAFF OF BSO MISAMARI” : e
L vritocr ey BS
] : Dated : (D Apr 2008 . . B
: hamaa - o — . ENTITLEMENT DEDUCTION
: : ' . [ sbA | HRA( 1 o Sl ) ol NET ]
' SL |MES NO, NAME AND : oP. |- ¥} e 1 . NET . _
X : | BASIC 1 | 12.50% | 5% of : | TOTAL | .pe'| GPF |, 1 1 ] TOTAL | o, o PP
INO DESIGNNTION ' PAY (5('13%‘; c)>r= DA,,4_7?_& SCA lotpp+| BP+ |- TA | WASL T GPF Rec. | ceects FA '| RENT: MISC' -(oﬂ)__,..ngYAEL.E, SIGNATURE "
v (?@ ac | IR M (S 1 j{om jom} - 1 S R S | (n-u)
2 () ~ © (@ ) S Y T I Y 2 5 7 I D N G s 1 ® o 1 o o (W)
M) 2652988hnBJoga - ] T o e e —+—
‘/ ao, Gardener i o i e - 1 : : “ S
. |DOB :01-01-1950 4025 | 2013 | 2838 120 755 0 76 | 30 |- 9856 | 3075 | O 15 0 376 0 | 3466 | 6380 |
T WIES 265795 Shri Gopal X ~ ' N : : i |
: : \j,z/,Kurmi, Chow (G!) : 1 - B R : N b I B . ; ‘ . _ : ‘
‘ 7 _|poB:2906-1961: . | 3790 | 1895 2672 120 0 o | 75 130 | 8582 | 1000 | O 15 150 | 330 | 0O 1495 | 7087
’ MES-265929 Shri SC N B | . : B P
Bhuyan, Chow (GI) 3580 1790 | 2524 | 120 0 0. 75 30 | 8119 | 1200 0 15 150 343 o -| 1708 8411
i*; : |DOB.: 31-08-1964 ' : :
3 M \- "
"IMES-234702 Shri Dipjyoti , . : : . ‘
3 Hania, Chow (GI) 3140 1570 | 2214 | 80 0 0 75 | .30 7109 | 1000 | 500 18] 150 367 | 0O 2032, { 5077
; DOB ' g
|MES 6469321 Shri Dulal Ch _ aa '- . P . : :
% TDas, Ghow (Gl)  DOB: 3140 1570 | 2214 80 0 236 75 | 30 7345 | 1000 0 15 150 | O 0 1165 | 6180
‘<7675 | saas | 12482 | 520 | 766 | 236 | 875 | 150 | 41011 | 7278 500 75 600 | 1416 | 0 | 9866 | 31146
' S : B ' 7776 ' : ' T
R Rermarks : Si No 1,2,3 and 4 : Rent and-allied.charges recovered as-per AAO BSO Msamarl LF bm No AAOIBSOIMSVRB—OS dt 06 Apr 2008.
! %\(’O/
(8D Sharma)
Sub Supvi/BS
» Offg BSO
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- IN THE GAUHATI HIGH COURT
(THE HIGH COURT OF ASSAM;NAGALAND;MEGHALAYA;MANIPUR;

TRIPURA;MIZORAM AND ARUNACHAL PRADESH)

Ly -
‘.

Union of India,

“WRIT PETITION (C) NO. 2399 OF 2004

AL e

Represented by the Garrison Engineer, MES,

-VERSUS-

1. Shri B.Jaggo Rao,

Son of B Joggaya,
C/0. G.E. Missamari,

Dist. Sonitpur, Assam.

2 .Central Administrative Tribunal,

Gauhati Bench,

Guwahati.

.. Missamari, P.O.- Missamari,
Dist. Sonitpur, Assam.” -~

. PETIIONER

... RESPONDENTS

PRESENT

‘HON’ BLE MR JUSTlCE D.BISWAS

" For the petitioner

For the resnondents |

Date of heating &
Judgment

None appears

T
b

6.12.2005

None appears.

- HON’ BLE THE CHIEF JUSTICE MR. B. SUDERSHAN REDDY
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JUDGMENT & ORDER (ORAL)

B.Sudershan Reddy, CJ.

The Union of India invokes the extraordinary jurisdiction of this
Court under Article 226 of the Constitution of India with prayer to quash the order
dated 10.1.2003 passed in Original Application No. 241/02 by the Central

Administrative Tribunal, Gauhati Bench.

2. The respondent No.1 herein made an applicétion before the Central
Adrﬁinistrative Tribunal, Gauhati Bench seeking appropriate direction as against
the writ petitioner Union 6f India to pay the Special Duty Allowance (SDA). The
respdndent/appﬁcant was transferr.ed to the office of the Garrison Engineer,
Missamari from ESD Panagarh. Admittedly, he is a lowly paid employee working

as Gardener under the Garrison Engineei. The claim set up by him before the

Central Administrative Tribunal was that when SDA is granted to all the Central '
Government employees in the north eastern region having all India transfer,

liability with effect from 14.12.83, the SDA became due and payable to him but

the same has not been paid without any reason or justification.

3 ‘The Union of India filed its written statement in the Central
Administrative Tribunal in which no dispute was raised as to the entitlement of
the respondent/applicant to the payment of SDA. It was, however, contended that
the Audit has raised objections on the ground that it is time barred case for which

_,__....-v«  — At P s e 2o ey

special-sanction is required from the competent authonty

[ e G et i T

4 The Central Administrative Tribunal having heard the parties and

having regard to the fact that the entitiement of the respondent/application to

draw SDA is not in dispute, directed the authorities to pay the SDA if the same

has not been paid.

///

-




5. ~ We fail to appreCIate as to why the Umon of lndla has moved this
Court by way of the instant writ petition.  The order passed by the Central
Administrative Tribunal is not vitiated for any reason whatsoever It does not
ph . suffer from any error apparent on the face of record requmng this Court's

interference in exermse of its extraordmary jurisdictioh. , ‘

6. " If any further special permission is required to be gra’nted'and the
objection raised by the Audit is required to be complied with, the authorities

. Concerned shall pass appropriate orde‘rs accordingly and pay the SDA to the .
respondent/apphcant within three months from the date of receipt of a copy of

this order

7. " The writ petition fails and shall accordingly stand dismissed without

any order as to costs.
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“To -

Sub-

- Sir,

The G.E.Missamari
Missamari, Somtpur '

Assam

Court

Please fmd herewith a copy of the |udgment dated 06 12 05 passed by the
~ hon’ ble Uuwinatx High Co'fln in'W. P (c) No, "?99 of, 2004 S

lt s’ for your mformatlon and necessary actlon

Datfed Qé,/ S ',_-9 ) (™

\97

- Yours falthfully
BTG p?,apo
. B.JoggaRao = -
~ Gardener .

CloGE. Mlssamarl

R IR

Copy of the J udgment dated 06 12 05 passed by the hon ble Guwahatl hlgh '
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IN THE CEMTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH

Contempt Application No. :Z" /2004

IN THE MATTER OF 3

" An application under Section 17 of

Administrative Tribunal Act, 1985

for initiation of a Contempt proceeding
against the Contempners for wilfull
disobedience of an order passed by this
Hon'ble Tribunal on 10.1.,2003 in OA

No. 241/02,
~And=-

IN THE MATTER OF 3

sri B.Jogga Roa

son of B .J.Jaggaya

c/o G.E.Missamari

P.O. Missamari,
District-Sonitpur, Assam,

.ss Petitioner

/

=Versuse=

Sri.B.Srinivasa Rao

_Gérrison Engineer, MES Missamari

p.0. Missamari, Dist.Sonitpur,Assam.

o

... Respondent/Contemner

Contd. oe 2
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The humble petition ofthe petitioner

above=-named,

MOST RESPECTF ULLY SHEWETH 3

1. That the ¥ applicant is a Civilian in Military
Engineering Services (MES) under the Ministry of Defence,

Govt, of India., He is a Citizen of India and atvpresent

posted as gardener under the Sarrison Engineer Migsamari,
 Agsan, |
2. - That the applicant originally hails from

Andhra_Pradesh, He was initially appointed and posted as

gardener atESD Panagrah; West Bengal in the year 1973,

Thereafter he was transferred to GE Missamari in the year

1976 vide order of Transfer/Posting dtd. 14,1.76. Since
then he 15 rendering his duties at (GE Missamari honestly

and aeligently to the satisfaction of all conwerned.

A copy of the order of Transfer/Posting
dtd. 12.1.76 is annexed hereto as

Annexure=-A,

3. That on 14.12.83, thé Govt, of India, Ministry

of Finance, Department of Expendituee issued an order

whereby Special Duty Allowances was granted to all Central

Govt, Employees working in the North Eastern Region having

all India ?ransfer liability. Subsequently the Govt, took

CO ntdo oo 3
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a stand that the employeés posted in North Eaétern,Region
on being transferred from a place from outside the Norih
Eastern Region would be entitled_to the said allowances.
The Hon'ble Supreme Couft of India also held that the
employees posted in North Eastern Zone on transfer from
outside North East would be entitled to the Special Duty

Allowances,

4, That the applicant states he is entitled to

the Special Duty Allowances as he was rééruited and trané-
-ferred to North Eastern Regiob from outside the N,E,
Region.‘AS stated above he was transferred from ESD
Panagarh, West Bengal to GE Missamari Assam, Though he is
entitled to get SDA, butf the same has not been paid to
him, | B

5. _ That the applicant‘ is an illeterate person
working as gardener and as such he was not aware of his

due entitleﬁents. On coming to know £ about his right to
get SDA, he approached the GE Missamari on several occasion
He also preferred aeveral representat.i.on before the
Garrison Engineer Missamari for payment of SDA, But nothing
was done to provide the applicant with the Special Duty
Allowances though it was admitﬁéd by the Garrison Engineér-
that the applicant is entitled 'for the SDA as per rules.

The Garrison Engineer Missamari issued a Certificate to.

Contd,..4
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the applicant certifying that he is entitled for

SDA.
A copy of the. certificate issued to the
applicant by the GE Missamari is annexed
as Annéxure-B,

6. That the applicant states that fnsaz inéction on'

the part of GE Missamari CompeLIed him to approach the

CWE, Solmara, Assam, A representation was submiztedﬂbefore
him on 6,7.2001 narratibg the facts of his appointment

and posting to N.E,Region frém cutside the'N.E.Region
entitling him for the Special Duty Allowanceé as per rules
in force. The CWE, Solmara was requested to take neceésa;y
steés for releése of his special Duty All¢wan¢e, inqluding‘
A_arrear. But it also failed to evoke any response from the
respondents, | | |
7. That finding no other alternative the applican
served a pleader's notice to the GE Missamari on 28.9.01;:
By the said notice the GE Missamari was asked to pay»the"‘
Special Duty Allowanc@ to the applicant, along with arrear,
In the event of his failure to take necessary steps,‘the

| apblicant would approach the appropriate court of law

for redressal of his grievance,

8. That the GE Missamari on receipt of the notice

informed the concerned advecate vide letter dated 5,11,01

_contdtots
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that the case of the applicant had been taken up to
Area Accounts Officer, Shillong for payment of Special

Duty Allowance.

9. That the petitioner states that due to imaction

on the part of the eoncerned authority, he approached this

Hon'ble Tribunal for grant of SDA. A Case being OA No,

241/02 was registered, This Hon'ble Tribunal was pleased
to allow tbe application vide order dtd. 10,1.03 whereby
the reSpondente were directed to settle the claim of the
appllcant within a period of four months from the receipt

of the order, It was further directed that the SDA for the

next month should be paid to the petition along with his

salary.:
A copy of the order dated 10,1.03 is
annexed as Annexure-C |

10, That a Copy of the order was communicated to

"~ all the respondents from this Hon'ble Tribunal, The

petitioner also personally s9véd a copy of the order to
the G,E,Missamari, But to his utter surprise nothing-has
been done till date and he is yet to receive the arréar

SDA from the respondents. Even the SDA to be paid to him

monthly in terms of the order dtd, 10.1.03 is not beén

paid to him,

~Contd...6
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11, - That the petitioner states that a long time
. have elapsed but nothing has been done to comply with the

order of this Hon'ble Tribunal and as such the respondents/

contemners have wilfully disregarded the order of this Hon'ble

Tribunal and the action of respondents amounts to Contempt -

of Court,

12, That the petitioner submits that this is a fit

. ng27h7§?<%;ﬁzcz“9

<

cése for this Hon'ble Tribunal to exercise the powefs conferred

under Sec. 17 of the Administrative.Tribunal Act, 1985

for initiation of a Contempt proceeding against the
chtemners and punish them for wilfull discbedience of

Ehe directions given by this Hon'ble Tribunal vide order 4dtd.

10.1.03 in 0a 241/02,

13, That the petitioner has no other alternative
efficacious remedy‘for implementation of the order dtd.

10.1,03,

14. That this petition is made bonafide and for the

interest of justice.,

It is, therefore, prayed that this Hon'ble
Tribunal may be pleased to initiate a
. Contempt proceeding against the contemners

and punish them for wilfull discbedience

Contd,..7
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of the order d4td. 10.1.03vpassed ih
0.A. No.241/03 by this Hon'ble Tribunal
And/or péss any such further or other
order/orders as this Tribunal may deem

fit and proper,

“And for this act,your petitioner as in'duty

- bound, shall ever prays
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DRAFT CHARGE

Laid down before this Hon'ble Tribunallfor.wilfﬁl
non-compliance of the-order dated 10.1.03 passed in

-OA No.-241/02. Therefore the Hon'ble Tribunal would

be pleased to impose penalty ﬁpon the alleged contemner
for non compliance of the order dated 10.1.03 in

O;A. No.241/02 and further be pleased to pass any other

order/orders as deem fit and proper,



PUNE, S o SO TR, SR Lo WY

W . fote e sie

ke

3 .
I e At e N e VY

]

AAAAAAL ., m A AAAARLAAANALNANAAA $
A,
. A

AFFIDATIT

i

' 1, ‘Sri B.,Jogga Rao, son of B.Jaggaya, aged

about 49 years, working in the office of Garrison Engineer

'MES Missamari, P.O., Missamari, District- Sonitpur, Assam,

do hereby solemnly affirm and declare as follows :=-

1. That I am the petiﬁidner ofbm this case and as

such well acquainted with the facts and circumstances of |

this case,
2., . . "I'nat. the stafements made in this affidavit and
_ paragraphs !, 2,4,5,67,8 are true to my knowledge

and that made in paragraphs 2 , 9, 10

are true to my information' derived from records which

I pelijeve to be true and rest are my humble submissions

before this Hon'ble Tribunal.

And I sign this affidavit on this the /0" day

of February, 2004 at Guwahati,

Identified by -

DEPONENT

-  ~ S Bives  1
' | /{mate. - ‘ ‘ 7%@%0

Solemnly affirmed and declared
before me by the Deponent who
is identified by Sri Sumawn
- CRoaK o~ Advocate,

on this the 'lIp%Wday of Feb,04
at Guw é;latio

r&n STRATE : GUWAHATI

A

SNy
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Annexure-A
No. 499/EIC(1), ENGINEERSTORES DEPOT
PANAGAR : TO AR
BURDWAN
To, ’ 14 Jan 1976.
MES NIA.
Sri B.Joga Rao, Gardener
Through,
POSTINGS/TRANSFERS 3 SUBORDINATES
l. You are hereby transferred on permanent

duty to MISSAMARI interest of State,

Authority s Chief Engineer Eastern Command
Calcutta letter NO.C—131500/3/88/

- Engrs/BIG(2) Dt. 03 Jan.76

-

2, You will be relieved of your duties in

this office on 31 Jan 76(A/N) and will report for duty

to your new duty station after awailing usual joining

time to take,

3. ' Advance of TA/pay may be had A on application.

4, You will submit the following before
leaving the station ¢~

a. Security/Iﬁstéllation Pass,

b. Clearance certificate from

i) Canteen (ii) Co-operative stores

jii)Librarian (iv) I/c Sub-Divn regarding

handing/taking over of quarter with furniture

and fittings (if in occupation of Covt.Qr.)

Contd. LR J 11
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c) Departure report.
S5 - It may please be noted that your pay for the

‘month of Feb, 76 will be claimed by your new office only
after you have reported arrived for duty there,
3d./- Illegible .

Copy to := CE EC Calcutta Officer

GE MISSAMARI. 1. Sri S,Jogga Rao has been paid

upto Jan,76 details of pay and

allowances of the individual

are given before,

a. Pay 199/

b. Da 89/~ Addl. DA 66,
C. CEa
d.

DEDUCTIONS.

GP FUND A/c No,

PLI A/c No,

Recovery of rend etc.
Income Tax,

GROUP

Security social

2, He was availed CI: for - day forthe year 1976,

He has availed no restrdiated holiday during this

year,
3, H1s date of birth is.

4, He has been paid address as under pay TAe -

es o0 @
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Annexure-B.’

CERTIFICATE

It is certified that as per records MES—26$298-J
Shri B.$oga Roa, Gardener is initially appointed outside
the NER and posted to this office from ESD Panagarh on
permanent postings. Hence he. is entitled for the DA as

per rules,

Place of Posting to Remarks _
" initial apptt. NER from

ESDAPahager ESD Panager, Arrears will
Calcutta.: . Calcutta-~ be claim Separately
83/~

BSO, - Countersigned

Messamari.

Garrison Engineer,

e

P Y



Annexure~ C

CENTRAL ADMINISTRATIVE TRIBUNAL? GUWAHATI BENCH
Original Application No, 241 of 2002,
Date of Order : This the 10th Day of January, 2003.V///

THE HON 'BLE MR,K.K.SHARMA, ADMINISTRATIVE MEMBER,

sri B.Jgga Rao
S/o0 B.Joggaya
C/0 G.E.Missamari

District-Sonitpur, Assam, eee. Applicant

By Advocate Qr.s.chakraborty
~Versus-
1, Garrison Engineer
MES Missamari
P.O. Missamari

District-Sonitpur, Assam.

2. Chief Works Engineer (CuWE)

Solmara, P.O. Solmara

.
oV

Dist, Sonitpur, (Assam,), -*

3. Chief Engineer,
Head Quarter Eastern Command

Fort William ,Kolkata-21,

4, Accounts Officer
firea Accounts Office
Shillong,
56 Union of India, .
Represented by the Secretary to the
Ministry of Defence,New Delhi,

... Regspondents.
By Mr,A.K.Choudhuri, Addl, C.G.S.C,

Contd. 002 \\\
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K.K.SHARMA, MEMBER (ADM.)

Heard Mr,S.Chakraborty, learned counsel for the
applicant and also Mr,A.K.Chaudhuri, learned Addl.C.G.S.C.

for the respondents,

i, The application pertains to payment of Special

Duty Allowance (SDA). The applicant was transferréd to GE
Missamari from ESD Panagarh. The applicant is a low paid
Govt;employeé working as Gardener under the Garrison Engineer,
Missamari, Assam, The SDA is granted to the Central Govt,
Employee in the N.E.Begion having All India Transfer Liability
w.eo.f, 14,12,83, The applicant claims for SDA since it

.became due which has not been allowed,

2, The respondents filed written statement. The
respondents have notdisputed that the facts that the appli-
-cant is entitled to the amount. However, it is stated that
the Audit has raised certain objections on the ground that it
is time barred case for which special sanction is reguired

from the competent authority.

’

Since the claimi of the applicant is not disputed
by the'respondents, the respondents are directed to settle

the claim of the applicant within a period of four months

k) .
from the receipt of the order. It is also directed that the |
Sba for the next month should be paid to the applicant along
@ith the salary if not paid,.

The applicant is treated as allowed. There shall
however, be no order as to costs,

S3/~ MEMBER (2DMM.)
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- do hereby solemnly affirm and state as follows
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MINI§TRATIVE : TRIBUNAL :GUWALATI BEJCH

IN THE CENTRAL A

*

Contempt Petition No, 7/2004

/
In 0.A.No,241 /‘Q2\/\

IN THE MATTER OF :a

ed
J/Stinding Counsel

LB,
ench (CAT)

~

3ri B. Jogga Rao

MA. & 34

Addl. Central
Guwahatj

..Petitioner

V2
Motin Ud-Din Ahm
b;vg/s

N
N

<Versus.

Sri B, Srinivasa Rao

.shlleged Contemner

Respondent No,3

_IN THE MATIER OF ;=

An affidavit for and on behalf of the

Respondent No..ﬂ,

I, S’“f; T'K‘D“v" '&x&c.b:hve—&ﬁ;"‘m/ GE_ Mi(;oa/\-.-o)u, .

HE

1, That I am Representing the Respondent No. 2 in the.
instant contempt petition and have gone through the aforesaid
contempt petifion filed by the petitioner and have understood
the contents thereof and I am well acquainted with the facts
and circumstances of the case based on records,Practically

I am no way connected with the case,Since in the relevent
time I was posted in different places,.

2. The Respondent No. 2 has not willfully flouted any

order passed by this Hon'ble Tribunal,

Cf)ntd. R ,2p/-
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3.»At the outset I submit that I haQé the Highesf regard for
this Hon'ble Tribunal and there is no question of any willful
disobedience 6f any order passed by the Hon'ble Tribunal,
However, I tender unquelified and unconditional apology for. any
delay or lapse in the compliance/settlement of the Order

dated 10-01-03 in 0.A.No.241/02 pronounced by this Tribunal.

4, That there is no any willful or deliberate and reckless

disobedience of the aforesaid order by the respondents and
due to the compelling circumstances,the ressondent could not
implement/settle the order in time,which can be termed as

honest and innocent mistake without any male fide and/or hidd-

en vested interest and such type ourable mistake may not

be termed as willful disobedience of the aforesaid order,

5. That the submission made in the following paragraphs
émply clarify that the that the respondents have shown due
regard to the orders of this Hon'ble Tribunal and as such
there isno question of showing any contempt to the orders

of this Hon'ble Tribunal,

6., That the respondent No., - begs to state that the delay ih

the implementation/settlement of Hon'ble Central Administra-

tive Tribunal, Guwahati Bench order is of administrative

nature and not the williul delay.

contd, .3p/-
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"7. It is pertinent to mention her that the subject matter

SDA that arise in a number of Writ Petition Viz 1008/01,
7250/01,8245/01,759/05,7027 /04,7422 /02,7421 /G2 /1815/03,
- 1816/03,1817/03 and WP(C) 852 /02 for consideration in a
batch before the Hon'ble High Court Guwahati is squarely
‘covered by the decision of the Hon'ble High Court pronounced
in WP(C) No, 5087/99 dated 04 Jan 2006 and accordingly the
batch of writ petition was disposed in terms of judgment
“order dated 04 Jan 2006,An extract of operational portion

of Judgment order dated 04 Jan 2006 in WP(C) 5087/99 is

reproduced xm 3s follows.

! We hold that Officers and employees,who belong
to the Région other than the NE Region,will be entitled to
8DA, The persoﬁs belonging to other parts of the country other
than the NE Region,if initially appointed and posted to
NE Region shall not be entitled to such allowances,The
postal employees belonging to NE Region but posted in the said
Region from outside thr region on their promotion on the
basis of All India Common Seniority list shall also be

entitled to SDA from the date of such posting,The employees'
and officers other than the employees and officers mentioned
above,shall not be entitled to SDA and authorities shall be

entitled to recover the SDA paid to them after 05 Oct 2001%.

contd,..4p/=

nuing Counsel
CAT)
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aSc. LLB.
)
Guwahati Bench {

Addl. Central Govt St
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- 8., Now as the post held by the"3pplicant at the time of his

- posting to NE Region is not covered by the eligibility

- criteria of All Aindia Common Seniority 1ist nor he was

posted on promotion on the basis of A33 India Common Seniority
A& list,the case of the individual is covered by the

judgment and order dated 04 Jan 2006 rendered by the High
Court Guwahati in WP(C) 5087/99.

9. It is submitted that the respondent has made every
efforts a approceds the Conerned authority,but the said
authority while settling'the matter is unable to make payment
since it is not possible to act contrary to the policy of

Govt.India as well as settled law by the Hon'ble courts,

10, That this petition/Affidavit is made bonafide & for the

ends of jusfice & equity.

Under the above circumstances,your Lordships

would be pleased to admit this petition,and
exempt/drop the contempt proceding against the
respondent for the interest of justice & policy
of the Govt.,of India and/or to pass other/s
order/s as your Lordship may deem fit and
proper,
- ANDG
For this act of kindness,your petitioner shall ever
pray.

contd,.,
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ai Govt. £uinding Gounsel

Guwwahati Bench {(CAT)
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AddlL Centr
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1,.Toosd kowarn Dex . ... Son of Ll Gomorgaliacdsa Do

.. aged about..fﬁ?... years do hereby solemnly
affirm and state as follows :=

That I am the Bespondent No, - in the above case
.and I am fully acquainted with the facts and circumstances of
¢ ase,
That,the statements made in para ......to..%..
of the affidavit are true to my knowledge,belief and information

based on the record and nothing has been suppressed thereof,

And I sign this affidavit/report on this. X% .day

of November/2007 at Liadoty

e

Identified by me Deponent

Advocate,Guwahati, Solemnly affirm and declared before

me by the deponent who is identified by

\ v
Motm Ud Dm Ahmed M- W Advocate at . 6’“‘""4"4 on
Addl. Ce il a. ,} »t 0l n) Counsel this. :),.‘3. .day of . ‘/.V‘./)/. e .2m7 at

Guwahati Bench (CAT)
Guwahati.
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Contempt Petition. No.7 /2004
In O.A. No. 241/2002
Misc. Petition No.102/07

-

IN THE MATTER OF :

A

B. Jogga Rao
.Peﬁtioﬁcr
- Versus -
Union of India & Ors.

.......Alleged Contemner/
Respondents

AND -

IN THE MATTER OF :

An affidavit for and on behalf bf the

Respondent No. 2.

v Tanl  Jewpnmsn JpLbl: L DS do

passed by this Hon’ble Tribunal.

héreby solemnly affirm and state as follows :-

That I am the Respondent No. 2 in the instant Contempt
Petition and have gone through the aforesaid Contempt Petition filed by
the petitioner and have understood the contents thereéf and 1 am well

acquainted with the facts and circumstances of the case based on
The Respondent No. p has not willfully flouted any order

At the outset I submit that I have the highest regard for this
Hon’ble Tribunal and there is no qﬁesﬁon of any willful disobedience of
any Order passed by the Hon'ble Tribunal. However, I tender unqualified

and unconditional apology for any delay or lapse in the compliance of the



—
File in Court on

............... wees F

Court Officer,
g

Order dated 10.01.03 In 0.A.241 /02 pronounced by this Tribunal which

was re-confirmed by the Hon’ble High Court in W.P.(C) No.2399/04.

4.  That there is no any willful or deliberate and reckless

disobedience of the aforesaid order by the respondents and due to the
compelling circumstances, the respondent could not implement the order

in time which can be termed as honest and innocent mistake without

any mala fide and/or hidden vested interest and such type curable

mistake may not be termed as willful disobedience of the aforesaid order.
S. That the submission made in the following paragraphs
amply clarify that the respondents have shown due regard to the orders
of this Hon’ble Tribunal and as such, there is né question of showing any
contempt to the orders of this Hon’ble Tribunal.
6. That the respondent No. begs to state that the delay in
the implementation of Honble Central Administrative Tribunal,
Guwahati Bench order is of administrative nature and not the willful
delay.
7. It is pertinent ”to mention here that the answering
respondent has made every efforts and approached the concerned
authority to expedite the case on priority and accordingly the answering
Respondent prepared the SDA bill for the current month and arrear in
respect of MES 265298 Sri Jogga Rao, Gardener and forwarded to the
vconcerned. Area Accounts office, River Road, Shillong vide _letter
No.MES/265298/378/EIC dated 7% January,2008.

It is pertinent to mention here that the relevant operative
portion of the order passed in 0.A.241/02 as in W.P.(C) No.2399/2004
were also highlighted in order‘to mékc the matter as “Top Priority” gnd

get it done.

EE

Garrison Engineer

Missamari



The aforesaid letter is annexed herewith and marked as
Annexure R-1, which is self explanatory.

8. That the case for payment of SDA in respect of the petitioner
has already been forwarded to Director General (Personnel) EIC (Legal-C),
Engineer-in-Chief’s Branch, integrated H.Q of MOD (Army), New Delhi
vide Chief Engineer HQ Eastern Comnand letter No.131900/OA-
241/ QOOQ/JR/ 177/Engrs/El(Legal) dated 29t% January 2008 and the
same was submitted to Ministry of Defence on 31t January 2008 for
their examination and decision. |

9. That the arrears Bill of SDa for the period from December
1983 to 31t December 2007 was forwarded to Area Accounts Office at
Shillong. The Area Accounts Office has returned the Bill duly verified and
also asked to obtain speaking order in terms of Ministry of Defence letter
No.1574 /203 / D(CMC) dated 7.4.2003.

The copy of AAO Shillong letter No. Pay/1/304/P1/XVIIl
dated 18% January 2008 and the standing order of speaking order......

...Annexure R-1IA RIIB.

However, pending'mceipt of the speaking order and charged
expenditure sanction upto December 2007, SDA has been admitted with
effect from regular pay Bill of January 2008 and paid to the applicant.

The regular pay bill for the month of January 2008 and the
receipt of the SDA are annexed herewith and marked as Annexure R-III
series.

That it is stated that the Repondents have the highest
respect for the orders of this Bench and Respondents therefore pray that
in the afor(;said compelling circumstances of the case as mentioned
above, your Lordship may be pleased to exempt the Respondent from the

instant contempt proceeding for the ends of justice.

Garris-n Enginses

Missamari
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aged about _ 48 years do hereby solemnly affirm and state as
follows:-

| That I am the Respondent No. __Z. _ in the above case and
I am fully acquainted with the facts and circumstances- of the case.

That the statements made in para 7 _to__9 ofthe

affidavit are true to my knowledge, belief and information based on the
record and nothing has been suppressed‘ thereof.

And 1 sign this affidavit/report on this _ 2 ¢ # day of
March,2008 at __ tmslik

Identified by odTy R Hes)
r D ~ Gerrison Enginear .,
W}‘JJ\ ' - Missamari
ADVOCATE Solemnly affirm and declare before

me by the deponent who is identified
by M. A A Cn

Advocate at- on this

2 Cfl gay of March/2008 at

Guwahati
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Y MES/265298/ 7%‘; o7 Jan 2008

File in Court on,.

Sesessesntrsereny

ﬂﬁd Accounts Office

illong - 01 o Court Officer,

]

'CP_NO_7OF 2004 IN QA NG 241/2002 FILih BY SHRI

JOGGA RAO VS SHRI B SRINIVASA RAQ, GE AND
UOI REGARDING PAYMENT OF SDA

1. Ref this office letter No MES/265298/371/ I:1C dated 04 Jan 2008.

2. As per direction, given by Hon’ble CAT Guwahati on 10 Jan 2003, which was
confirmed by the Honble High Coust on 06 Dee 2003 and a4 Jesived by the Hon’ble
CAT Guwahati, while T was personatfy prescit in the court on the date of € P huumn
held on 03 Jan 2008 and alsc the iegal opinion dr 03 Jan 2008 given by CGSC.
again request you to pass the bills of SDA in respect of Shri Jogda Rao in mmphancc
with the following directions of the Hon’bic CAT and Ihgh Court. The operative
portion of the Court Order arc appended below for your perusal and neeessury action
on Top priority so as to avoid Conternpt of Court Order:-

(a) Order Passed i OA N¢ 241 072002

“Since the claim of the apploant is not dispiied by the respondents.
the - respondents are divectzd Lo seule the claim of the applicant within
a period of four months from the receipt ef the order. 1t is also directed
that the SDA for the next month should be paid to the applicant
along-with the salary iT not paid.

The application is treazed as atfowed. here shali however. be no order ye
“as to costs.” 1}
"(b)  Order passc 1_)1_1___WP( op 004 ‘ g
(1) “We il to appreciate oy to why the Vinlon of india has moved i
this Court by way of the instant writ pelition. The order passed by the 2
Central Admunistrative Tribunal is not vitiated for any reason BRI

whatsoever. It does not suffer from any error apparent on the face of
record requiring this Court's interference  in exercise of its
extraordinary jdrisdiction]’.

(i) “Many furthey special permission is required (o be granted and
the objection raised by the Audit is required 10 be complied with, the
authorities concerned shall puss appropriate orders accordingly and
pay the SDA to the respondent-applicant within three months from the
date of receipt of a copy of this order.

3. However, photocopies of each Court ¢ yrders and [Legal Opinion as mentioned
in para 2 above are also enclos.d herewith,

Motin U’X\ém Ahmed v Contd ... P-2/-

MA. EZ.5c., LLE
Addl. Central Govt. Smndmj Counsel
Guwahati Bench (CAT)
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4. In view of the above, the tollowing i\‘Hl\ brths i m.\«]u-&%‘lmlc;&fﬁcefos@zvx
Shri Jogga Rao. Gardener of this division are (orwarded Derew T cach R lr‘lplxcalg for
your audit and early return 1o this office so that paviment can be made in time before
the next date of compliance of the Order as fixed on 28 Feb 2008 and as desired by
the Hon’ble, CAT Guwahati - '

(@) Sy bill Bearing VrNo 10/Cash’151/BS  di 03 Jan 08 for Rs. 755/~ for
the month of Dec 2007.

(b)  Regular pay bill bearing Vr No 10/Cashi 152/3S ¢ 05 Jan 08 for
Rs. 6824/-for the month of Jan 2008.

(c) Regular pay bill Vi No Vr No [0/Cash,/153/BS L 05 Jan 08 for
Rs. 6904/- for the month of Feb 2007

(d) Sy arrear bill 'bearing Nr No 10/Cash/154/35  dt 05 Jan 08 for
- Rs.70646/- for the pd wel D¢e 1983 to Nov 2007.

5. Please accord Top priority and your co-operation in the matter is highly
solicited to avoid Contempt of Court Order.

//
s
s
( H( Das)
[
Garrison Iingineer

Encls : (3&_Shects)

Chief Engincer . :
HQ Eastern Command 1. Ret'this oftice fetter Noe MI1-S/265298/371/
Fort William, Kolkata -21 E1C dated 04 Jan 2(’)()8

2. For info and necessary action please wit
HQ Chief Engineer above with a request 1o issue necessary direction
Shillong Zone, SE Falls >to AAO Shillong 1o puss aforesaid SDA bills
Shillong- 793001 at the earliest to avoid Contempt of Coyrt Order.

CWE
Tezpur

C

dayan Vihar, Narangi )
Guwahati - 781 171

Mr. Motin Ud-din'Ahmed, for information as desired
MA. B.Sc. LLB . by Hon'ble CAT Guwahati
Addl. Central Govt Standing Counsel v please.

Central Administrative Tribunal e

Guwabhati High Court

Guwahati.- ASSAM Méf:n w0 T _A_"\mEd

ddl. Lol sunsel
Addk Néuwahatn peach (CAT)
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jJ  Dated: ]{? /(mznub

- Court Officer.

L The Gb Missamary A ' S
. - Missamart R S /

Dast.: Somtpur.
- (ASSAM)

Subject LP NO. 7 of 2004 in OA No. 241/2002 filed bv Shn Jogg,a Rao Vs Shrl
B. brmuwsa R'xo GE and U0l reorsjzrclmrY paymenr of SDA. T

- Reference: Yow letter no. Mbb/205298’378/b1( dated 07.01.08 and CDA Uuwahau letter'
No. Pay/34/k,ontdl/OA 241/2002 dated 10,01.08 addressed to your office W1th a copy to this
offlce and letter rio. of even dated 14.01 08 addressed to this office- with a copv to you.

. . . .
o Regular/ Sy bulis alongwnh connected papcrs reccwed undex 3our above cited
reference are returned herewith u un-passed with the following remarks -

(i) Sy bill bearing Vr. No. 10/cash/151/BS dated 05:01. 08 for RS 755 00

The bill 1s returned herewith- duly veritied. o ,

(11) Regular hill bearing Vr. No. 10/cash/1 <')/Bb dated 05. 01 0% for'-.Rs; 68__24.00 ‘
" The bill pa icumug to the pcxy and, du()hdnwa fur. Gu(m lias bee 16tained for awdit and
pay mcm o
(111)J<eguidr bl beaumq Vr. 1\40 lU/c,asn/hj/bb dated 05, UJ 08 for Ks. 6)04 UU -

- The hﬂl is returned as the same rsertamﬁ to the pay. and allmv'mces for ¥ ebruary ’UOb
w}mn gy be re-subinitted sepat atoly.

(1v) Sy.bull beaning Vr. No. 1W/casty | 54/bb d'xtcd 03.01.08 tm Ks. /(}040 oo -

Due/Drawn Statement for the neriod_12/83 to 11/07, on account of dﬂferen«"e oi \DA
is Luuuy.,d herewitir duly verified for Rs. 65790.0nly. :

“In this connection, please 31:)0 réfer to CDA (Juwahdu letters. dated ltH I )8 and
14.01.08 ((“‘opzes enclosed) cited 1mdcr reference and timély aétion may be taken to obtain the
spudi\.mg order i teans of MOD no. 1574/203 (M) duiad 07.04.03 and aliotwent of fund
under * (/nargccl E xpcndnure to meet the expenses in satistaction ot the court order, -

~ However, pending recéipt of epeals.mo order and chargéd e\tpendlture sanction upto

12/67, SDA will be admitied chl&,ébudl pay bill of Junuary 2608, :

' The bilis may then be re- submllted 1mmedmlels tor our l;mely paymcnts 50 as to avold
the contcmpt of the‘court. '

JM Q@A /\m Aeec

(,Opy to.
The C 1)A i
" Udayan Vihat [Narang;

Guwahati<78Y171

For information wrt above.

' o (NKANA)
' C .7 SrAO
Motm Ud g/n Ahmed SRR -

: nsel-
Addl. Centrdi - oo AgTL),ou
Guwahau Bench (C

fv? - M(@ 4°

Nobayil/sudb&anvil éa

S
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M Imis-'r"gy OF DEFENCE L CowtO

1nstr§1gt§gr an ipyp !gmgntnﬂmofCogg Orders n

Instanves have come to the notice of 'he MOD that speaking ordzrs on
the directions of the Hon'ble courts/ tribunals -are bcmg fssued withdut
getting them vetted from the Ministry; more §0 in cas 3 where. Defonss

-Sec:ct.u y 15 a respondent. It is necessary to scrutiniz. t' = cases ai the

Miniviry level and a considered view and approval taken in all such cases
where Defeace Secretary is a respondent. In some cases, speaking oriers
passed at e lower formation level bave required modifications at the
Ministry Jevl, : S

2. Lowsr formations may, therefore, be instructed to inva;: le ennrise
e Ministry tnd get speaking orders or draft affidavits vettes v " er
Defense Sevretary is cited as respondent jn ~ny Court Case,

7 | S } .
N . (. Lo
" . v : ' PRLIEEY N
%A) :ZT“\" y o"'\\« 7 . . (B3 'l‘wn)
s : Director (¢ - M3
AG/Army 11Qrs

. r

AOAIADMAlr HQrs

lu. NMOD ID No. 1574/2003/D(CMU) dated % -« Asvil 2003

(..opy (0: - All scctions in MOD
, CGDA, New Dellii
CCDA(P), Alahabad

Copy for information to : Defence Secretary
: . Secretary(DP&S)
' AS(S), AS(T)
All Joint Sceretavies/Dir cctcs s/
Depu‘y Secretaries °
™o .)\ ‘-\\“9‘”“32
TTI TS [ . L?.\A“a Leotndly, Aew ba ahoue, ‘:"“"{:""“":l"'?.'"
RO WK Cooand™ Quadet biboawuy ey,
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“Unit : BSO Misamari
Vi No : 10/Cash/ ¢V /BS

- LastVr No.10/Cash/ 135 /88

' ESTABLISHMENT
CATEGORY -
Gaf‘den'er- '

ce. s

- CGEGIS - Rs. -

GPF
. Remt~

FiAdv

Rs..

Mist Rs. —

© Grand Total_

. 1500
| 8000
Rs.  NIL

s, - 94949,@ R |

| craseene 6}5 \ GE yisamaﬁ
o Cour Qﬁi@ : oS> dan 2008

T Dt 07Dec2007

. AUTHORISED =
ot
"

wnucerammn

HED
01

e eTemase

" Ghto: 1490000

" Cetified that the individual for whom' TA 'h;aé:,be,eﬁn’. claimed in this bill. are residing

~ 1km far from their: place of duty and they are not provided with transport free or subsidered .

© rates. .

HRA has besn-claimed for individual Who are not otcupation of Govt Qtrs as per |

ordinary-rate admissible as per Govt of India, Min of Def letter No.2/2602/56 dated .

 2580p'1998. ©

 SDA has been claimed for the individual s per the rate of 12.50% of (Basic + DP.)
admissible for compliance of court Orders ‘Passed by Honourable Central Administrative

Tribunal (CAT), Guwahati dt 10 Jan 2003 in ‘OA 2417/ 2002 and Honourable High Court,
Guwahati dt 06 Dec 2005 in WR(C) 2399 of 2004. - - T

Cheque may please be issued in favour of SBI _Miég{mari. Cantt for crediting the amount into |

" the Public Fund Account of GE Misamari.
- Rase > o Pyl fBI VI =
b M0790u87 db 2509

. Lot
b
. e
t

’/Qo;"}x'% L

N
PRI 4

[ vide 4808l (

* < (5D Eharma)
.. Sub Supvi/BS

7 Offg BSO Misamari.

‘COUNTERSIGNED =~ .. . -
o Motin Ud:Din Ahmed -
e M.A:, B.S¢., LL.B.

o A'vAddl. Central. Govt. Sta_'nding}CounSel
i Cn;wahali Bench'(CA‘[) '

EE .

Garriscn Engirzer:



N afg}‘ hﬂ \f-' wila - ‘./Of——w
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Centii éaulin

b

qITETET * wradts  RECKIPYE
i “Guwahati Berch 1

Received a sum of Rs 755/~ {ubees Seven hundred fifty five only)
from GE Misamari on account of SDA alongwith pay and allces for the

month of Jan 2008 in respect of MI3S-265298 Shri B Joga Rao, Gardener.

Trye-Ba
g MEs %—6 ?‘2096’
(MES-265298 B Joga Rao, Gardener)

Dated : 29 Teb 2008

Motm Ud Dm Ahmed

{
l 5 g 1 Counse
Addl. Cg.ff. a J1 gench (CAT)
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REGULAR PAY BIiLL FOR THE MONTH O!;' JAN 2008 IN R/O MES-265298 SHRiI B JOGA RAO, GARDENER (NON-INDUSTRIAL STAFF) OF BSO MISAMARI

VeNo : 10/c/ Y /8BS

.Remarks :

(a) Rentand afied charges recovered as per AAC BSO Misamari LF bil No AAO/BSO/MSI/RB-05 dt 01 Jan 2008.

“(b) SDA has been claimed for the ind! as the rate of
Admistrative Tribunal (CAT), Guwahati 01 Jan 2003

~ Addl. Central Govt. S
Guwahati Benc

Motin Ud-Din Ahmed

M A

8 Sc.LL 8.
wnding Counsel

h (CAT)

£2.50% (B.P+ DP) admissable for compliance of court orders passed by Honourable Court
in OA 241 { 2002 and Honourable High Court, Guwahati dt 06 Dec 2005 in WP (C) 2389 of 2004.

(S?gm/ﬁ

Sub Supvr/BS
Offg BSO

Dated : p$5 Jan 2008
ENTITLEMENT DEDUCTION
st g O MYE L asic lor (50% SDA | HRA(S% TOTAL ToraL|  NET
NO : iy DA41% | SCA [1280%of| ofBP+ | TA | WA GPF | GPF Rec | CGEGIS | FA | RENT | MISC PAYABL|SIGNATURE
DESIGNATION PAY | OFB.PJ) (cH) (o)
8P+DP) DP) / _ E (n-u)
{a) |(b) ) (d) ) @ 0 [33) oL m (0 (p) @ (] (s} | (0 W 1 ™1 (W [23)
MES- Shri : _
}B ao, 4025 2013 | 2476 | 120 755 o 75 | 30 | 9494 | 2575 0 15 o | 8o | o |2670| es2e
DOB :01-01-1950 '
4025 | 2013 2476 | 120 755 [} 75 | 30 | 0494 | 2575 [ 15 0 | 80 0 | 2670 | 6824
' 2575 :

y {

2
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-
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